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 Appearance (via video-conference): 
For IRP applicant   : Adv. Rishabh S Khemuka  
 
For the Petitioner        : Adv . Vinod Kothari a/w Adv. Suyesha  

  Kakarla   a/w Adv. Vidhee Kothari  
  I/b Apex Law Partners   

 
 Section 12A & 9 of the IBC, 2016 

___________________________________________________________________________ 
ORDER 

This is an Application bearing No.2062 of 2022 filed by the Interim Resolution 

Professional under Section 12A of the IBC, 2016, seeking withdrawal of the main 

Company Petition bearing No. C.P. (IB) /4196 (MB) 2019. Ld. Counsel appearing 

for the IRP submits that both the parties have amicably settled the matter and 

have signed the settlement memo to the agreed amount of Rs.10,00,000/- for 

the amount due and payable to the Corporate Debtor. He further states that 

Rs.3,00,000/- CIRP cost has also been paid towards the expenses of Resolution 

Professional. With the aforesaid observation, nothing remains due and payable 

by the Corporate Debtor to the Operational Creditor. Accordingly, the Application 



bearing No.2062 of 2022 is liable to be allowed. Hence, the same is allowed, 

thereby allowing the Applicant to withdraw the main   Company Petition bearing 

no. C.P.(IB)/4196(MB)2019. Consequently, the Company Petition bearing No. 

C.P.(IB)/4196(MB)2019, stands closed. The Corporate Debtor is removed from 

the clutches and rigour of the Corporate Insolvency Resolution Process. The file 

be consigned to record.  

 
 
 
 
        Sd/-    Sd/- 
 
SHYAM BABU GAUTAM     JUSTICE TELAPROLU RAJANI 
Member (Technical)                    Member (Judicial) 
 
Akash Srivastava 

  


